
 I59  Papers  Laid

 (Shri  Shafi  Qureshi]
 3rd  September,  1966.  [Plac-
 ed  in  Library.  See  No.  LT-
 7130/66].
 The  Cotton  Textiles  (Control
 of  Movement)  Amendment
 Order  +1966,  published  in
 Notification  No.  S.O.  2643  in
 Gazette  of  India  qated  the
 3rd  September,  1966,  [Plac-
 ed  in  Library.  See  No,  LT-
 7131/66).

 (v

 (vi)  The  Cotton  Control  (Amend-
 ment)  Order,  1966,  published
 in  Notification  No,  S.O.  2866
 in  Gazette  of  India  dated  the
 Ist  October,  1966.  [Placed  in
 Library.  See  No,  LT-7i32/
 66].

 (2)  A  copy  of  the  Textiles
 Committee  (Amendment)  Rules,
 1966,  published  in  Notification  No.
 G.S.R.  40  in  Gazette  of  India
 dated  the  l7th  September,  +1966,
 under  sub-section  (3)  of  sec-
 tion  22  of  the  Textiles  Committee
 Act,  1963.  [Placed  in  Library.
 See  No.  LT-733/66].

 Goa  (AxBsoRBED  RAILWAY  EMPLOYEES’
 CONDITIONS  OF  SERVICE)  RULES

 The  Deputy  Minister  in  the  Ministry
 of  Railways  (Shri  Sham  Nath):  I
 beg  to  lay  on  the  Table  a  copy  of  the
 Goa  (Absorbed  Railway  Employees’
 Conditions  of  Service)  Rules,  1966,
 published  in  Notification  No.  G.S.R.
 38]  in  Gazette  of  India  dateg  ihe
 7th  September,  ‘1966,  as  corrected  by
 G.S.R.  600  published  in  Gazette  of
 India  dated  the  llth  October,  +1966,
 under  sub-section  (3)  of  section  3  of
 the  Goa,  Daman  and  Diu  (Absorbed
 Employees)  Act,  1965.  [Placed  in
 Library.  See  No,  LT-7i34/66],

 NotiIFIcATIONS  UNDER  KERALA  PANCHA-
 yats  Act

 The  Deputy  Minister  in  the  Ministry
 of  Food,  Agriculture,  Community

 NOVEMBER  l,  966

 Joint

 Patents  Bill  60

 Development  and  Cooperation  (Shri
 Shinde):  I  beg  to  lay  on  the  Table:—

 (l)  A  copy  each  of  ‘the  follow-
 ing  Notifications  under  sub-section
 (3)  of  section  30  of  the  Kerala
 Panchayats  Act,:960,  read  with
 clause  (c)  (iv)  of  the  Proclama-
 tion  dated  the  24th  March,  965
 issued  by  the  Vice-President,
 discharging  the  functions  of  the
 President,  in  relation  to  the  State
 of  Kerala: —

 (i)  The  Kerala  Panchayats  (Com-
 pounding  of  offences)  Rules,
 +1966,  published  in  Notification
 S.R.O.  No.  263/66  in  Kerala
 Gazette  dated  the  2th  July,
 1966.  [Placed  in  Library.  See
 No.  LT-735/66].

 (ii)  S.R.O.  No.  279/66  published
 in  Kerala  Gazette  dated  the
 26th  July,  1966,  making  cer-
 tain  amendments  to  the  Kerala
 Panchayats  (Public  and
 Private  Markets)  Rules,  1964.
 [Placed  in  Library.  See  No.
 LT-736/66].

 (2)  A  statement
 reasons  for  delay  in  laying  the
 Notifications  mentioneg  at  item
 (l)  above.  [Placed  in  Library.

 See  No.  LT-737/66].
 (3)  A  copy  of  Notification  No.

 G.S.R.  495  published  in  Gazette
 of  India.dated  the  2lst  September,
 1966,  under  sub-section  (6)  af
 section  3  of  the  Essential  Commo-
 dities  Act,  1955.  [Placed  in  Li-
 brary.  See  No,  LT-7!38/66}.

 showing

 2.344  hrs.

 PATENTS  BILL

 (i)  Report  or  Jornt  ComMMITTEE

 Dr.  Chandrabhan  Singh  (Bilaspur):
 I  beg  to  present  the  Report  of  the

 Committee  on  the  Bill  to-
 amend  and  consolidate  the  law  relat-
 ing  to  patents.


